
HP State Pollution Control Board, 
Below BCS, Phase-III, New Shimla 

No. PCB-0A No. 471/2022- Dated: / 	6--q% 9-6  

To 

Subject: 

Sir, 

The Registrar General 
Hon'ble National Green Tribunal 
Faridkot House, Copernicus Marg, New Ddlhi-110001 

Compliance to Hon'ble NGT's order dated 07.07.2022, passed in O.A. No. 
471/2022 titled as Kultar Singh Vs. Forest Department & Revenue 
Department (ATR of Joint Committee). 

Please refer to the afore-cited subject matter, which relates to encroachments 
upon the forest land in HT' wherein, vide order dated 07.07.2022, following directions were 
passed by the Hon'ble NGT:- 

.... The applicant is willing to undertake afforestation in such forest land 
but no land is being made available to the applicant by the Forest Department ...... 

2. in view of the averments made in the application, we are of the view that 
the . factual position needs to be verified and remedial actio,Lis required to be taken on the 

basis thereof by the concerned Statutory Authorities. Accordingly, we constitute a Joint 
Committee comprising of representative of Principal Secretary Forests', Government of 

Himachal Pradesh, State PCB, and District Magistrate, Shim/a, - Himachal Pradesh and 
direct the same to undertake site visits, look into the grievances of the applicant, verily the 

factual position and take remedial „action in accordance with law by following due process 

within one month from the date of receipt of a copy of this order. The State PCB, will be the 
Nodal agency for coordination and compliance. 

... ....List the matter JOr further consideration on 23.09.2022 

In compliance to afore-cited order dated 07..07.2022, the Joint Committee 

constituted by the Hon'bte NGT has submitted a Report which is annexed at Annexure R-1 

and may kindly be placed ,On record please. 

(End: as above) 

Yours faithfully, 

Apoorv Devgan, IAS 
Member Secretary 
HPSPCB, Shimla 



joint Inspection Report of the Committee Constituted in Compliance to Order 
Passed By Hon'ble National Green Tribunal in OA No. 471 Of 2022, titled as Kultar 
Singh V/s Forest Department & Revenue Department on dated 07.07.2022. 

Background Note:- Hon'ble National Green Tribunal passed the following orders on 

07.07.2022 in the matter of O.A. No. 471 of 2022, titled as Kultar Sing Vs. Forest 

Department and Revenue Department. 

"1 	 The applicant is willing to undertake afforestation in such forest 

land but no land is being made available to the applicant by the Forest Department 

2. In view of the averments made in the application, we are of the view that the 

factual position needs to be verified and remedial action is required to be taken on the 

basis thereof by the concerned Statutory Authorities. Accordingly, we constitute a Joint 

Committee comprising of representative of Principal Secretary Forests, Government of 

Himachal Pradesh, State PCB, and District Magistrate, Shimla, Himachal Pradesh and 

direct the same to undertake site visits, look into the grievances of the applicant, verify the 

factual position and take remedial action in accordance with law by following due process 

within one month from the date of receipt of a copy of this order. The State PCB will be the 

Nodal agency for coordination and compliance 	 

In compliance to the orders passed by Hon'ble National Green Tribunal dated 

07.07.2022, Principal Secretary, Forests further authorized Chief Conservator of Forests 

Shimla, District Magistrate Shimla authorized Sub Divisional Officer (Civil) Jubbal and 

Member Secretary, HPSPCB Shimla authorized Regional Officer, Shimla to carry out joint 

inspection. The committee of authorized officers carried out the joint inspection of 

Jubbal & Kharapathar area on 30.08.2022 along with petitioner Sh. Kultar Singh Ghezta. 

• The Chief Conservator of Forest, Shimla apprised the petitioner and other 

committee members that, Forest department has identified a Govt. land 

comprising of Khasra No. 188, Charagah Drakhtaan at Patwaar Circle Khara 

Pather, Tehsil Jubbal, Distt. Shimla (HP) having an area of 45-54-29 bighas (3 

hectare) which is suitable for plantation. He added that Forest department 

agrees for collaborating with NGO of the petitioner for carrying out plantation on 

identified forest land without handing over/transferring possession of the land. 

• He further informed that the matter of illegal encroachment of forest land is 

already under the consideration of Hon'ble High Court of HP in CWP No. 1093 of 

2016 & other related petitions. The Forest department is implementing the 

abc
Text Box
Annexure-R-1




directions passed by Hon'ble High Court and filing the progress report of the 

same from time to time. Latest quarterly progress report of Rohru Forest 

Division in encroachment cases for the quarter ending on 30.06.2022 submitted 

by Divisional Forest Officer, Rohru is annexed as Annexure-I. 

• Thereafter, the committee visited the spot identified by the Forest department 

along with the petitioner at Kharapathar. The petitioner found the identified area 

suitable for plantation through his NGO. He further requested Forest department 

to provide such land to his NGO in future also so that he can continue his mission 

to carry out plantation in jubbal area. 

It is pertinent to mention here that the petitioner, Sh. Kultar Singh Ghezta expressed his 

satisfaction with the action taken by the Forest department. He apprised that as the 

Forest department has provided suitable land to his NGO to carry out plantation, his 

purpose to file petition in the Hon'ble National Green Tribunal has been fulfilled and he 

is ready to withdraw the case. The statement of petitioner was recorded and is enclosed 

as Annexure-II. 

("---)\ 
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Lalit Kumar 	 Rajeev K Sankhyan 	 S.D. Sharma (IFS) 
Regional Officer, 	Sub-Divisional Officer (C), 	Chief Conservator of Forest, 
HPSPCB, Shimla 	 Jubbal 	 Shimla 



nnexco_e_ - (1) 

No. C-Voll (I) RK12022-23 
H.P. Forest Departmilir—

Dated Rohru the 

From :- D.F.0 Rohru, 	 C.C,F Shimla. 

Sut..ect :- Quarterly Progress Report of Encroachment Cases for the quarter 

ending 30.06.2622. 

memo, 

The quarterly progress report of encroachment cases for the quarter 

ending 30.06.2022 in respect of Rohru Forest Division is sent herewith on the 

prescribed Performa for favor of further necessary action please. 

Ende- As above. 

ivisionar Forest f\frc:1(,, 
ohru Forest Division Roh u. 

6) 



971 by Statement showing the position of eviction of encroachment eases under the HP LIP Public Premises and land (Eviction & Rant Recovery) Act 
OF*0-cum Collector mg on 30.06.2022 (More than ten bightts) 	. 

PROFORMA- 1 (B) 
	 'MOM 	  

Sr, No. 	Name of 	(A) No of cases challaned in DFO -cum - Collector court, 
division 

RE 	 LIPF r A  ___ lito 	tura 	 No.  
. 	 ...•••••••41.,1 ft 	 71 	74-22-52 	356 

Area 	 
377-99-47 

(13)No of cases-  iroci4etti eviction order passed out of (a) show 

70 	70-52-28 

of cases in whiat-eviction actually obtained out of (b) above. 

350 420 --;141-05 T  -03 --- 

52-03-4 317 	328-12-86 
•"40401444......* 

1-   P I

4-40-19 
No. of cases in which a filed before Commissioner. 

4-40-19 

- 

.4 

(E) No of cases m  which appeals filer be‘fore Civil Court 

• 

VoreAre).-L,„—
IvIsio al Forest 
hru Forest Division Rol-su 

( 



569 
• 

92-59-0i 

flied before commissioner ( D) No cases in which appea 

!PS,. 41P INMAN M.O. ... %ISM. 

visional 41#1,1-k 
hru Forest Division Rohm 

r30 
Statenient show the position of eviction of eniroachment cases under the fl.P Public fretnises and land (Evktion & Rant Recovery) Act 1971. 	by DFO-cum Collector as 0 

.06.2022 (less than ten bighas) 

PROFORMA-1(a) 

(A) No. of cases chalhmed in Dlei)- cum-Collector court. 

RF 	DPF 
No 	 Ni,   Area • e 

673 	 326.28-87 

Sr. 	Name of 
Division 

N... 

(13) No. of cases derided/ eviction onler passed out *coo above 

672 	13843-95 

'(C) No. of,cases in which eviction actually obtained out of (b) above. 

4 

 	1 	 
(E) No of cases in which appeals Field civil c—ourt 

f 4-11-02 

o_fo 



Total Other 
No.  

	

Area 	No. 
3 6 Pi0 	203-17-16 

Area 
138-64-86 

1.1 Statement show the position of eviction of encroachment cases field by Forest Department in the Revenue Court Under Section 163 of I 
Act 1954 on 30.06.2022. 

(A) No. of cases challaned in the revenue Court 

	UPF 
No. 	  1 Area . 	No. 
395 	j 64-52-30 	1253— 

(13) No. of eased decided /eviction order passed out of (a) above 

DPF 

_Ni) 

1 31 	17-09-63 
( C) No. of cased in which eviction actually obtained out o (b) 

• 
•••••••,...±remannainoivomencele 

31 	7-09-63 
(1)) No. of cases in which appeals filed before commissioner. 

31 

(E) No. of eases in which appeals decided by Divisional Commissioner. 

!visional Forest Officer 
thru Forest Division Rohn' 

Li 



rmation regarding registration of F1Rs in encroachment eases 

*A 	 

No, of cases in which FIR lodged. 

now 	 saw 

Iisposal of encroachment eases received under the Policy of Govt. for replarization encroachments for the quarter ending. 30.06.2022 

No of cases challaned in 
the court 

Balance cases 

Area in 
bac  
220-86-67 

Area in hac No. 

547.  3082 1075-09-73  

No of eases received for 
Reguiariution 
No 	Area hl haC 

Encroachment evicted by 
encroachers 

Area in hac 

6-50 :40 

VI11-"' )ivisionar Forest 0 k t4  
ohru Forest Division Rohru 

1.(y) 

• . • 

PROFORMA-III 

or the quarter ending 30.061022 

No of cases in which 
DRs issued under IFA 
1927  
No. 	f Area in hac 

60 	20-171  

Area encroached more 
than 10 bighas 

Area in hac 

421 	444-70:74  

Permanent 
structure made in 
forest land 

Boundary pillars 
tempered with 

No. 

2 	.&264  

Offence 
encroachment 
committed re wed 

Area in hac 

PROFORMA-IV 



Attendance of meeting held on 30-8-2022 in the Chairmanship of Sh. Rajeev 
Sankhyan Sub-Divisional Magistrate Jubbal regarding OA No. 471/2022 titled 
Kultar Sin 2h Ws HP Forest De artment & Revenue De artment. 
Sr. 
No. 

Name, 	Designation 	& 	Address 	with 
email ID 

Mobile No. Signature 
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